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NOTES OF THE REGISTRY \ ORDERS OF THE TRIBUNAL

ORDER DATED 04-03-2004,
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o

Applicant renﬁered services te thi
seuth Igsterm Railway as a Casual Labeurer,
Later he was giver temporary status and,
ultimately, ke was prought over te the xegular
establiskment of the Railways,Onr Ris

retirement,the entire pericd of service

rendered in the regular estawlishment plus

50% of the periddi he spent as a Casual

w @Q%@ Labeurer with temporary status were computed

fer the purpese of sranting hinm retiral

?técw/ recetied .

,,./6)7 penefits and he is peing allowed all terminal
>

567 - / penefite including menthly pension,RBy filine

W the present original application the applicant
e z
;//ilﬁ has m prayed that the entire periocd of

| service he rendered to the Railways as a

CaSual Labourer /aught +o have Been taken inte
consideration/computation for the purpesc of

granting him retiral benefits,

By filime a counter Respendents have
pciited out that tnder the scheme of the
Railway Board dated l4th octeker,1980 . fhat
" [WZeenen brousht (inte force w.e,f. 1.1.81)

t¢ regularisc the services ef Casual ﬁabou:era
ard accordingly,wy leoking te the senierity |
‘n ¢ the Casual Establishment,casual labeurers
were given temporary status and/latbr,they
were taken te permarent establishmentf
Under the scheme imn question,there are leas
chance of giving them retiral benefits even
if they are in permanent pensionable

establishment,there was an inkbullt previsior

in the scheme te erant 50% ef the perigij
=




spent with‘tempo:ary status for pénsiaﬁmaad tﬁat,

unler the said scheme the applicant isﬁéetting the
retiral benefits, The Applicanmt whé%as{filed a rejoidder,
has placed on record the follewing decisions of different
ceurts iscludine that of the Hon'ble Apex Ceurt eof |
India and by placine theee decisiens into service,the

' Advecate fer the Applicant has preceeded te say that Ehe
peried spent by him as g casual labourer eusht net

tobe igrored for thepurpose of eranting him the retiral
benefits,

: R Bhaskar Parida Vrs,Union of Indjia & Ors |
reported in 94 (2002)CLT 1(ATC);

5 Settlement Class IV Job Contract Employees
Union,Balasore Vrs,State of Orissa and Ors.

(rendered in 0JC No,2047/91 disposed of on
24-03-2002),

3; Sachi Prusty Vrs, Unionof India & Ors,
(0. AND,581/1996 disposed of on 24,4,2002),

Heard the leamed counsel for both sides and
perused the materjals placed on record, It is seen
that fn the above two decisions of this Bench of the

—AGin s .

Tribunal, the applicantsgwere pet allowed to get even
the minimum pension for their sustenance, The Hon'ble
High Court of Orissa in the case of Settlement Class IV ‘
Job Contract Employee(supra) case had also directed for
payment of minimum pension taking into consideration
their past casual service, But here in this instant case,

the Applicant has been allowed to receive the pension

AL
taking into consideration &€ services rendered by him,

g,



This Bench of the Tribunal in earljer similar
matiters did not;also interfere}-where the employees

have been allowed to receive the min imum pension.

In the said premises,I find no merit in this
Original Application: which is accordingly dismissed,

Nop |[¢osts,




